(MR. DEPUTY CHAIRMAN in the Chair)

Memorandum of Understanding (2009-10) between the Government of India and the National

Scheduled Tribes Finance and Development Corporation

TR SR g3 (37 FifeTe 4R | STHIRT S, J et SAr W Fefaied o3 wa
Heof U AT %’\ | lay on the Table, & copy (in English and Hind) of the Memorandum of
Understanding between the Government of India (Ministry of Tribal Affairs) and the Maticnal
Scheduled Tribes Finance and Development Corporation (NSTFDC) for the year 2009-10. [Placad in
Library. SeeMo. L.T. 329/16/09]

l. Notifications of the Ministry of Coal

I Memorandum of Understanding (2009-10) bstween Government of India and the Coal
India Limited

THE MINISTER OF STATE OF THE MINISTRY OF COAL AND THE MINISTER OF STATE OF THE
MINISTRY OF STATISTICS AND PROGRAMME  IMPLEMENTATION (SHRI SHRIPRAKASH
JAISWALY: Sir, | lay an the Table:

I A copy each (in English and Hindi) of the fallowing Matifications of the Ministry of Ceal,

under Section 7A of the Coal Mines Provident Fund Miscellaneous Provisions Act, 1948.

()  G.8.R. B4 (E), dated the 5th March, 2009, publishing the Coal Mines Pengion
(Amendment) Scheme, 2009, [Placed in Library. SeeMo. L.T. 408/15/09]

(2) G.S.R. 822 (E), dated the 24 March, 2009, regarding exemption of the executive
cadre employess of the Coal India Limited from the Coal Mines Deposit Linked
Insurance Scheme, 1976, [Placed in Library. See No. L.T. 409/15/06]

.S.R. 34 , dated the 22nd May, 2009, publishing corrigendum to G.S.H. 154
3 G.8.R. 348 (E), dated th dM 0% plighi igend G.3.R. 15
(E), dated the 5th March, 2009, [P\aced inLibrary. SeaMo. L.T. 408/16/09 ]

Il A caopy (In English and Hind) of the Memorandum of Understanding between the
Government of India (Ministry of Coal) and the Ccal India Limited, for the year 2009-10.
[Placed in Library. SeeNo. L.T. 255/15/0%]

Notification of the Ministry of Corporate Affairs

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS AND THE MINISTER
OF STATE CF THE MINISTRY OF MINORITY AFFAIRS (SHRI SALMAN KHURSHEED): Sir, | lay on
the Table:

()] A copy each (in English and Hind) of the following Notifications of the Ministry of
Corporate Affairs, under sub-section (3) of Section 63 of the Competition Act, 2002:
[Placed in Library. SeeMNo. L.T. 266/ 156/09]

(1) G.8.R. 338 (E), dated the 18th May, 2009. publishing the Competition

Commission of Indie (Number of Additional, Joint, Deputy or Assistant Directaor-
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General, other officers and employees, their manner of appointment, qualification,

salary, allowances and other terms and conditions of service) Rules, 2002,

(2) G.8.R. 432 (E), dated the 23rd June, 2009, publishing the Competition
Commigsion of India (Number of Additional, Joint, Deputy or Assistant Director-
General, other officers and employees, their manner of appointment, qualification,
salary, alowances and other terms and conditionsg of service) Amendment Rules,
2009. [Placed in Library. See No. L.T. 292/ 16/09]

A copy each (in English and Hindi) of the following MNefifications of the Ministry of
Carporate Affaire, under sub-section (3) of Section 79 of the Limited Liability Partnership
Act, 2008 :

() G.8.R. 891 (E}, dated the 31st March, 2009, regarding the enforcement of the
certain gections of the Limited Lighility Partnership Act, 2008 with effect fraom the
31st March, 2009. [Placed in Library. SeeNo. L.T. 287/15/09]

(2) G.8.R. 229 (E), dated the Ist April, 2009, publishing the Limited Liability
Partnership Rules, 2009, [Placed in Liorary. SeeNo. L.T. 288/15/09]

(3) G.8.R. 1323 (E), dated the z2nd May, 2009, publishing the date from which
certain provigions of the Act shall come into force. [Placed in Library. SeaMo. L.T.
287/16/09]

(4) G.8.R. 1324 (E), dated the 22nd May, 2009, publishing the date from which
certain provigions of the Limited Lighility Partnership Rules, 2009, shall come inta
farce. [Placed in Library. SeeNo. L.T. 290/15/09]

(5) G.S.R. 385 (E), dated the 4th June 2009, publishing the Limited Liability
Partnership  (Amendment) Rules, 2009. [Placed in Library. Sse No. L.T.
288/76/09]

A copy (in English and Hindi) of the Ministry of Corparate Affairs Natffication G.S.R. 386
(E), dated the 4th June, 2009, publishing the Alteration in the Second, Third and Fourth
Schedules to the Limited Liakility. Partrership Act, 2008, under sub-section (3) of
Section 78 of the Limited Lighility Partnership Act, 2008. [Placed in Library. SeeMNo. L.T.
285/16/ 9]

A copy each (in English and Hind) of the following Notifications of the Ministry of
Corporate Affairs, under sub-gection (3) of Section 642 of the Companies Act, 1956:

(1) G.8.R. 183 (E), dated the 20th March, 2009, publishing the Companies (Central

Governments) General Rules and forms (Amendment) Rules, 2009,

(2) G.8.R. 226 (E), dated the 37t March, 2009, publishing the Companies
(Accourting Standards) Amendment Rules, 2006,
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G.3.R. 284 (E), dated the 24th April, 2002, publishing the Companies (Central

Governments) General Rules and forms (Third Amendment) Rules, 2007,

G.S.R. 257 (E}, dated the T7th April, 2009, publishing the Companies (Central

Governments) General Rules and forms (Second Amendment) Rules, 2009,

G.8.R. 261 (E), dated the 16th April, 2009, publishing the Companies (lssue of
Indian Depcsitory Receipts) (Second Amendment) Rules, 2009. [Placed in
Library. SeeNo, L.T. 285/15/09]

A copy (in English and Hindi) of the Ministry of Corparate Affairs Natffication G.S.R. 226
(E), dated the 31t March, 2002, publishing the Amendment to the Schedule-V| to the
Companies Act, 1256, under sub-section (3) of Section 441 of the Companies Act 1986.
[Placed in Library. SeeNo. L.T. 291/15/09]

Notifications of the Ministry of Environment and Forests

Reports and Accounts (2007-08) of Board and Institute.

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): Sir, | lay on the Table:

RO,

0

A copy each (in English and Hind) of the following Nofifications of the Ministry of

Environment and Farests, under Section 26 of the Environment Protection Act, 1986:

Q)

2

)

©))

€

G.8.R. 97 (E). dated the 18th February, 2009, publishing the Environment
(Protection) Amendment Rules, 2009, [Placed in Lbrary. See No. L.T.
258/ 15/0%]

5.0. 1355 (E), dated the 27th May, 2002, amending S.0. 683 (E), dated the 23rd

March, 2001, to substitute certain entries in ariginal Notification.

5.0. 1386 (E), dated the 27th May, 2009, amending S.0. 1174 (E), dated the 18th
July, 2007, to substitute certain entries in ariginal Natification. [P\aced in Library.
SeaNo. L.T. 257/16/09]

S.0. 2728 (E), dated the 25th November, 2008, amending S.0. 1174 (E), dated
the 18th July, 2007, to substitute certain entries in original Notification. [P\aced in
Library. SeeNo, L.T. 257/15/09]

G.8.R. 149 (E). dated the 4th March, 2009, publishing the Environment
(Protecﬂon) Second Amendment Rules, 2009, [P\aced in Library. See No. L.T.
A1V 15/09]

A copy each (in English and Hind) of the following Nefifications of the Ministry of

Erwvironment and Forests, under sub-section (3) of Section 62 of the Biclogical Diversity
Act, 2002:
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